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This Reviéw Application hasv begn filed seeking
deletion -of‘ the following paragraph from page 2 of the
judgement delievered on_4.2:1991 in OA 833/89:

| ’“"Althouéh this 0.A. is. filed by Shri Balwant

Singh - and 8 others, it is not pressed on behalf

of the 8 _ofhers as they "have all received

the benefit of the judgment in T.A. 319/1985."

"We have gone through the record carefully’
and do“ not find any error apparent on the féce of the
record. The RA therefore doés not fall within the purview
of “the Order XLVII, Rule (1) of the Code of Civil Procedure
relating to re&iew application; The. RA 1is accordingly

dismissed.
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